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(ii) G. S, R. No. 917, dated the
10th October, 9£1 publishing the

* Delhi Developn ent (Miscellaneous)
Amendment R iles, 1981, [Placed in

Library  See M3, LT-3007/81 for (i)
and (i1)]

Certified Accounts (1979-80) of the
North Eastern Fill University, Shil-
lon, and related papers

THE MINISTFR OF STATE 1IN
THE MINISTRI 'S OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA 1.AUL): Sir, I beg to
lay on the Table a copy each (in Eng-
lish and Hidi) of the following papers:-

(i) Certified Annual Accountg of
the North Ea tern Hill University,
Shillong, for he¢ year 1979-80 and
the Audit Rej or: thereon,

(ii) Statemeat giving reasons for
the delay in 1iying the paper men-
tioned at (i) bove [Placed in Lib-
rary. See No LT-2991/81 (i) and
(i) ]

CALLING ATT:INTION TO A MAT-
TER OF URGI N'' PUBLIC IMPOR-
FANCE

Situation Arisng out of agitations

by farmers in lifferent parts of the

Country, parficualirly in Maharashtra
for Remuner: tive Price for cotton

MR. CHAIRMAN: Now, Calling
Attention. Mr. Dhabe.

- .

\ SHRI SHE 'DHAR WASUDEO

DHABE (Mah:rashtra); Sir, I call
the attention o' the Minister of Com-
merce ang Stel ang Mineg to  the
situation arisin? out of the agitations
by farmers in lifferent parts of the
country, partic'larly in Maharashtra,
for remuneratjre price for cotton,
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Mr. Deputy Chairman in the Chair]

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB KUMAR MUKHERJEE):
Mr, Deputy Chairman, Sir, under
Section 24 of the Maharashtra Raw
Cotton (Procurement, Processing and
Marketing) Act, 1971, at the com-
mencement of every cotton geason
the Cotton Coordination Committee
established wunder sub-Section (ii)
ibid has to recommend tg the State
Government the guaranteed prices for
the different varietieg or grades of
cotton and gsuch prices are to be
notified in the Official Gazette hy the
Staw: Government. The Committee
consists of four representatives of the
Central Government ang four of the
State Government. For the year
1981-82, the Government of Maha-
rashtra is aware that the guaranteed
priceg will be the same ag during
1980-81. It is understood that the
Maharashtra Marketing Federation
has been paying the aforesaid prices
and there has mot been any difficuily
in making payment on account of
any uncertainty in thig behalf. It
would be clear that there is neither
any uncertainty not any responsibility
on the part of the Central Governmen®
to fix prices,

On the basis of information made
available by the State Government, it
appears that a section of the farniers
in Amarvati district have peen demand-
ing a price of Rs. 966 per quintal which
is unrealistic when compared with
last year's prices and current year
market prices & trends. In support of
their demand, a crowd of people which
gathered at Nagzari in district Amra-
vati resorted to traffic obstruction ¢n
the Highway, stone throwing and also
cumaged pon.ic properties. Affer re-
peated attempts to disperse the crowd
failed, the police opened fire with 410
muskets resulting in injury fo three
zoerscns. The situation is reported to
be under control and there have been
no repercussions of this incidenty as
intimated by the State Government,
anywhere else in the State.
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SHRI SHRIDHAR WASUDLEO
DHABE: Sir, this agitation by farmers
in the whole country is in respect of
remunerative prices for cotton. It is
unfortunate that the Government
thought it wise to say that the prices
will be the same as for the year
1980-81. It seems, Sir, that the Gov-
ernment is out to scuttle the Maha-
rashtra State Government’s monopoly
procuremert scheme which is in force
from 1971 under the Maharashtra Gov-
ernment Raw Cotton (Procurement,
Processing and Marketing) Act, 1971.
Sir, in Vidarbha area where this cottcn
is grown, there are 1.2 million ferm
families associated with the cotloa
industry. 1n 1969 when Mr. Vasantrao
Naik was the Chief Minister, the price
went down so low that it was less than
Rs. 100 and cotton was burnt by the
cultivators. Then the Government
came with a scheme called the rotton
monopoly procurement scheme, Aris-
ing out of this this Act was passed.
But the Government, instead of solvw-
ing the problem of the peasants, re-
sorted to firing at Nagzari. I will come
to that incidént a little later. This
agitation hus been carried on by ihe
Maharashira Cotton Growers Associa-
tion alias the Maharashtra Kapas Ut-
padan Sangh. The cultivators held a
conference in Amravati in the first
week of Nuvember, 1981, where they
demanded a price of Rs. 966 pcr
quintal for I.-147 cotton. There were
other demands also. This main de-
mand was based on their cost of

production and the parity they wanted
with regard to the price at which yarn
was sold and the price the Govern-
ment gave {o the clotf. When the Gov-
ernment fixed the price last year, there
was no hike in the prices of other in-
puts. Later on the prices of fertilizers
were increused on 11-6-1981 by 17.5 per
cent. I am sure the Minister will agree
that when the price was fixed last year
this was nat taken into account. Prices
of insectivides have gone up oy 10
per cent., The prices of crude oil
and diesel have also gone up. Fven
the price ¢f cotton seeds which were
selling at Rs. 120 has doubled and they
are selling now at Rs. 240 to Rs. 250.
In fact I would like to know from the
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hon. Minister whether the Maharashtra
Government Cotton Coordination Com-
mittee have considered this matter and
recommended to him that the minimum
price should be Rs, 650. What is the
Maharashtra Government recommenda-
tion in thig regard?

SHRI ARVIND GANESH KUL-
KARNI (Maharashtra): Rs: 650 for
what?

SHRI SHRIDHAR WASUDEO
DHABE: I am speaking of L-147
variety of cotton, produced in this
area. This area produces about twenty
to twentyfive lakh bales of cotton ond
sales have already started. One-fourth
of the cotton bales were already sold.
Marketing has already started. The
cuitivators are required to take that
cotton to Andhra Pradesh border areas
where the private traders are giving
a price—which is also low but which
is higher than the Maharashtra Gov-
ernment’s price which is between Rs.
400 and Rs. 500. The private traders
are paying them about Rs. 550 1o
Rs. 600. This is how the agitation has
started. It is not correct to say tnul
this agitation started from nowhere o¢
it was disorderly, or the agitators
wanted to create trouble at Nagzari
where this has taken place. It was not
all of a sudden. On the 10th Novem-
ber there was the Rastha Ruko Ando-
lan when the cultivators came with
their bullock carts and appealed to the
Government to fix the price of cotton
so that they can sel] their cotton. On
the 25th November at Nagzari they
were leading a peaceful agitatioa cal-
led as ‘Kisan Curfew' when the Potice,
without any provocation fired at the
agitators and four peasants were 1ajur-
ed. It was very brutal and was tetally
unjustified. The bullock carts of the
peasants were thrown into the nullas.
They were abused by the Police In-
spector. Still the peasanfs maintaine:
peace. After the evening they with-
drew their agitation in the Kisan Cur-
few. More than 5,000 peasants were
arrested in Vidarbha area. And, Sir,
the agitation is going on there. Now,
Sir, this guaranteed price scheme was
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mainly meant tc pive an impetus to
cotton procuren ent and cotton sales
and remunerative prices to the culti-
vators would give encouragement for
more productior in this area, But {
am surprised to find from the Report
of the Agricultu al Prices Commission,
1980-81, dealing with raw cotton that
the price whick they had fixed was
Rs. 300 per qu ntil in the month of
March, 1980, Bt :s the prices increas-
ed they again r considered the matter
and revised the psr.ces by a small sum,
from Rs. 300 i Rs. 304 per quintal
But the policy of the Government
seems to be to have an open market
and not to give a fair price to the cul-
tivators. Sir, ¢ will be seen fromn
Table I given in this Report that cotton
cultivation at ‘he all-India level has
decreased and he¢ acreage under cot-
ton cultivation hzs gone down, In
1971-72 it was 74.00 million hectares
and, in 1979-80 i, has come down to
70.65. The Gov: rnment made a state-
ment saying t!at they were not in
favour of the cotton prociirement
scheme. In fac , the State Government
when this cam: fo an end after ten
Years in June, 1981, submitted a Bill
stating that it hould be extended be-
yond ten year:. TUnder the circum-
stances, I would like to know from
the Minister, firstly, whether in 1980-81
the rise in pric2s was taken into con-
sideration. W'en the price rise hsas
taken place in he case of inputs, 15 it
not necessary or the Government to
come to a decision immediately? I
would like to " now from the honour-
able Minister, -/h) is interested in the
development o! tnhe cotton cultivation
and the cotton - 2xtile industry, whether
any recommenc ation was received from
the Maharasht 5 Government and, if
so, whether the Government has taken
any decision ¢ that and, if not, why
they are delay ng.

Lastly, Sir, I would like to invite the
attention of th-' Lonourable Commerce
Minister to th: fact that Vidarbha
is one area t‘here development has
not taken placc. Two thousand crores
is the backlog Years before an as-
surance was ;iven fp the Vidarbha
people in pur uznce of Nagpur Pach

Calling « ttention to a [ 4 DEC. 1981 ] matter of Urgent Public 214

Importance

dated 28-9-1953 by the Central Gov-
ernment that when Vidarbha became
a part of Maharashtra, four textile
mills would be located there and its
development would be taken care of.
Up till now, Sir, not a ingle mill
has been set up here. Of course, dur-
ing the Lok Dal regime one textile mill
at Kamleshwar was set up. So, Sir, not
a single cotton mill has been opened
in this area though this is a cotton
area. Nothing has been done so far.
The National Textile Corporation is
having 106 mills under jts control and
I would like to know from the honour-
able Minister, under whom the NTC
is functioning, whether they will have
any new millg started in this area, in
the Vidarbha area. If this is done,
the backlog will be removed to some
extent.

Now, Sir, under article 371 of the
Constitution. ...

MR. DEPUTY CHAIRMAN: Don't go
into that. That is a different matter.

SHRI SHRIDHAR WASUDEO
DHABE: Sir, article 371 hag specifically
provided, for the Vidarbha and Mara-
thwada areas, for the establishment of
separate development boards and equit-
able allocation of funds for develoo-
ment expenditure. It says, “equitable
allocation of funds for developmental
expenditure for these areas.” i

MR. DEPUTY CHAIRMAN:. Don't
bring in all those things w‘h.tch are not
connected with this.

SHRI SHRIDHAR WASUDEO
DHABE: Sir, it is only for the purpcse
of inviting the Minister’s attention to
the need and demand for setting up
textile mills in the Vidarbha area. The
assurances given earlier should be Iul-
filled, e

MR. DEPUTY CHAIRMAN: That is
right. Yes, Mr. Minister,

SHRI SHRIDHAR WASUDEO
DHABE: Sir, you have to bear with
me. T am raising a point about Vidar-
bha. You go to the Vidarbha and you
will see for yourself what the condi-
tions are.
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MR. DEPUTY CHAIRMAN: But that
is not connected with this motion.

SHRI NARASINGEA PRASAD
NANDA (Orissa): Sir, today is a Pii-
vate Members' day and you can allow
him.

MR. DEPUTY CHAIRMAN: But
what he says is a different matter, not
connected with this issue.

SHRI SHRIDHAR WASUDEO
DHABE: I am saying about cotion
and cotton mills only.

MR. DEPUTY CHAIRMAN: Dlease
conclude now.

SHRI SHRIDHAR WASUDEO
DHABE: One more point, Sir.

SHRI M, KALYANASUNDARAM
(Tamil Nadu): Slr, the f3sue relates
to the agitation of the cotton growers
regarding prices throughout the coun-
try.

MR. DEPUTY CHAIRMAN: You sece
the wording of the motion. Anyway,
you can speak when your turn ~omes.
Yes, Mr. Dhabe, please conclude now.

SHRI SHRIDHAR WASUNEO
DHABE: Not only thig, Sir. The Co-
operative yarn mills are not coming
up in the Vidarbha area, but they are
given in Western Maharashtra, There-
fore, there is a great agitation going
on.

MR. DEPUTY CHAIRMAN: Please
ask your questions.

SHRI SHRIDHAR WASUDEO
DHABE: Lastly, may I know from the
hon. Minister whether. ..

MR DEPUTY CHAIRMAN: There
are so many “Lastly’s”.

SHRI NARASINGHA PRASAD
NANDA: He wants to know.
(Interruptions)
SHRI SHRIDHAR WASUDEO

DHABE: If you do not allow me, ¥
shal]l walk out. (Interruptions).

MR. DEPUTY CHAIRMAN: That is
the easiest thing you can do. (Inter-
ruptions). Put your question.
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SHRI SHRIDHAR WASUDEO
DHABE: My question is regarding the
cotton price.

MR. DEPUTY CHAIRMAN: Do not
bring in anything else. Do not repeat.

SHRI SHRIDHAR WASUDEO
DHABE: Have they taken into con-
sideration the price increase in the
case of inputs?

MR. DEPUTY CHAIRMAN: This is
the third time. See the records. Vou
are repeating the same question. Please
take your seat. The Minister. Only
one question is there. Not all. (Inter-
ruptions).

SHRI PRANAB KUMAR MUKHER-
JEE: Mr. Dhabe has put a number of
questions. Some of them are related
to the subject; some of them are nit
related. He has asked whether the
Maharashtra Government has mezde
any recommendation regarding the
price to be determined, particularly for
L-147. My answer is ‘No’. If the hon.
Member analyses the whole scheme it
is not that some State Governmeni wi.l
make g recommendation and the Gov-
ernment of India will have to accept
it. The scheme is that the minimum
guaranteed price is to be determined
by a committee consisting of repre-
sentatives of the Government of India
and the Government of Maharashtra.
They ought to determine the minimum
guaranteed price which has to be noti-
fied officially, and on that basis the
procurement will take place. Therefore
the question of making the Maha-
rashira Government making any re-
commendation and our acceptance does
not arise, -

Sir, in regard to the price which the
hon. Member has recommended—-Rs.
660—1 am just giving you what would
be the distortion if theoreticallv. I
accept his proposition right now, in
regard to thai particular variety, Last
year the Agricultural Prices Commis-
sion made a recommendation for Rs.
304 for Punjab J-34. Oun that basis
the Textile Commissioner determined
the price of I.-147 variety at Rs. 359.
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That was the rec »r mendation for the
last year. And tlhis year the hon,
Member’s deman s that that price
should be Rs, 65( from Rs. 359 to Rs,
660, While makir g this recommenda-
tion I would rec aest the hon. Mem-
ber to keep in rmind, what would be
the price of yarn it you yourseif cal-
culate and if I acrcept this price of
cotton what wou d be the fate of 10
million handloom wevers, what would
be the fate of sp nning mills, whether
any single spinniig mil] in this coun-
try, either in the private sector or in
the cooperative sector or the public
sector, can survive, Why we decided
that this price should be fixed for tie
current year's leve!, if you just look
at it you vil see that the
rguaranted price =n  1979-80 was
Rs. 360 for L-117. Then in 1980-81
prices were inc eased twice by the
Maharashtra Go ernment, QOn 7-11-
80 it went up to Rs. 415. On 27-11-80
it went up to R . 165. From Rs. 360
it has gone up t« Fs. 465. And today
if it is fixed at Rs. 660, what would
be the total eco omic effect. I would
just leave it to the hon. Member to
consider. (Inter 'untion) The Agri-
cultural Prices ( ornmission has taken
into account all these factors. And
even if I accept the APC recommen-
dation, the price of the medium
varietieg should be, based on the
" comparative sch:me the cost of pro-
duction in M harashtra, on sup-
sample, Rs. 312 2 per quintal. And
assuming 27.6 p r cent increase, that
should come up lo Rs. 398 per quintal.
Under no calcu itions, you can have
it at Rs, 660 ¢ ac for particular
varieties, the a;itators demanded Rs.
966, Therefore, ve shall have to take
into account thy: position. What I
suggested was, ¢ s the price was exor-
bitant last year, we told them that
you fix it at that level because the
support price iz irrelevant. And ano-
ther wrong con« eption which the hon.
Member is sufierng from is 1ihis.
Support price h:g not much rele-
vance. Suppor »orice has relevance
if the prices crish. Then the public
sector organisa ion is to intervene
and purchase a that price level, But
when the norm {1 market forces allow
the price to rerain sufficiently higher
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-than the minimum support price re-
commended by the APC, tHaf has no
So far as cotton is con-

ed a good price for the growers, and
this year also it is fetching a good
price. And this ij5 the reason why
we told the Maharashtra Marketing
Federation to fix it at the last year’s
level.

Sir, another point which the hon.
Member mentioned is in regard to the

continuation of the Maharashtra
scheme. We told them that we would
like top review the scheme. The

scheme was necessary to stabilise the
cotton price. And it hag served its
objective. For the last ten years, it
has fairly stablised the cotton price.
And now the CCI, the other coopera-
tive organisations and the Maharash-
tra Marketing Federation are having
command over nearly 50 per cent of
the total production. Therefore, the
role of the private trader in the
cotton hag been eliminated to a consi-
derable extent. But if certain distor-
tions take place or some aberrations
creep in definitely the Government
of India is to look into if, and if the
Finance Minister has expressed his
view from that point of view, there
is nothing wrong in it. In regard to
the acreage going down, I would not
ming the acreage going down if my
net yield is more. The hon. Member
knows that we are having a produc-
tion of roughly about 80 lakh bales
for the last two or three years.
Therefore, even if the acreage has
gone down, the yield per acre has,
perhaps, increased. Otherwise, how
could the tota] production be in the
neighbourhood of 80 lakh bales?
Therefore, I do feel that what we
have suggested and the Committee is
doing, keeping the interests of the
overall economy, is what they ought
to do.

MR. DEPUTY CHAIRMAN:
Shiva Chandra Jha.

Shri

st fox =g AT Ioweafa o
WRAT FIEA AT AR TR Ay
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[t fam =2 |1(]

T gqerd & | TF AR o4
w7 @d gfaat § wrvg FT FIEA
TIE FogE Af F A | @A
wagd ag gt wfge fF 94T avg
3 gAQ R AR FEd EE &
forg g7 ad @ | AfFA qETT A
#ifq qEr g1 74 & forgd A av F1Ea
M dfeqwrzs § W R FER A
FEIAMA SF ¥ FaT & Ava
Feq TEA F1 TFIALE ST 78 il § |
7 (fat ® WHFTR FT FIAIRAATIHUR
g, "iwtes i fidi gma g e
79 dA frdieqom J FrafmaasaTa
WE TNFeTE T3 799 W & &
Fex w0 ogfg g ) AT W AT
w7 3fe G & @ g2 W A fg
F AMG §, 92 FEar § ar fww
foq &1 w@id £ A FOoEAT
FF A F§f Fqar § 1 whweAv
TiwFAq A A dT-aeace ag 2,
faezaies w4t & 1 =g ¥ 9gar
gqa 4g & & a0 #za Siewd
T F AT ATeAle & 7 omied
FeEiama faafl w87 &, adfefew
FREIAAX AT A HATT T@Y § @l
FE AT F, AU F F oFAT T
%Al F.3590Ees § 7 afy § @ feady
gT aw g 7 afs /f & ar Fr ;4w
A6 HAT AEdAmE W ?

=Y Seaamfa: = o, 72 TE
e gafam ad § 1 ug wiwew
¥ dafaa =3F & 1 wq wmIg F 9
® w9 gfer |

+t fra /7 &/ FTTF1 IR
AT gFAT . ., (ewEwmnA)

HERJEE:
has mentioned one point, I agree with
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st gmawafa : ag T AT Fiw
gAY & qfed | uwg #F ¥ 9T
1 (sTw)

ot fora =eg A7 ¢ SFE 97 AR
F A WA § A UG SIAT
(SAATR) [T FET FIA § FEA
Wreamt A frad g7 aF sl
wfHT g ? FiwA & w7 97, I8
T TN 97 W Fedidwa § giar g.

st gaawwla ag wq@ 9
agl I3 § |

A{ fog =g ar: ag 1 gafay
g 1. .. (swaam)

G qATT Y § TN Farar
fx oiiweae mge Fd@TR s 339
T FeqT & 1 FfeR wg faga gaar
WER §, IFAWC 97 TIAT WE Jq
F AP IMH T AT AT T
FT Feg ¥ T [y OF @y Fw
FoF AEH FAGA [ T ?
Fifr WY wmva  wheewr 9rge
AT g vad gaer fheoag w99 ¥
gra TAdr At & | IHAC ST
A9 T/ET AT § JH [ A
fqaq dw g & za® =T
RAT T WT FALT FAT T 1SFAA N
TgT & AT 497 regaq sy defezae
TIRAFT E | TAFT E, Fad GHIA
SHA oAl wETw @@l WG,
TF a9l F AFC FRA-GAT 4T F4T
7 78 w1 ! ¥ AW WY wqT

g ?

=t gqawnfa: oF fF omw
deafga g, @ar & qr AT g

SHRI PRANAB KUMAR MUK-
Sir, as the hon. Member

%
2
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him that in the production plan it is
not always that our production fc!-
“lows our consum ti)n pattern. Some-
times there is v:rietal imbalance; for
instance Varalak hmi or Suvin, these
typex of cotfons we cannot consume
fully ang to restcre the balance some-
timeg we take a decision that whut-
ever we require, we use it, and which
we do not requ re that surplus we
export. Last yea1 we decided to export
about 7.86 lakh oales. That was the
position. Actua ¢xport might have
been less. In re-ard to the total pro-
duction, by and lurge, we ave self-
sufiicien{ for the lust two-three vear
we are not importing cotton. (Inter-
ruptions). I have already staled
when I was replying Mr. Dhabe that
the production expected this year is
80 lskh bales. ‘.ast year we had to
importl g little b t f short-staple and
medium staple ¢»tfon.

Sir, in regarg to the pricing and
mrodernisation, etc. our agriculiurists
have accepted 1iodernisation. Other-
wise the production would not have
mncreased. The Lon. Member is gware
that we had tc depend heavily on
imported cotton to feed our textile
mills,  But for long-staple, exira
long-sterle cottrn and to increase
the yield of procuction, the new iech-
nclogics have brer accepted nnd im-
plementeg by o1 r farmers as a result
of which we ar , >y and large, self-
sufficient so far g this particular im-
poriant cash cr¢» is concernel. Buf
in vegard {0 th¢ cooperative farming
or in regard to th. question whether
we should have a geparate comm's-
sion, a separat: agricultural prices
commission for cath crops. these ave
the matters wh'ch he can address to
my colleague in the Ministry of
Agriculture or T can pass on Dr. Jha's
suggestion to h:m.

=Y g3 v wAEy (W)
graqmaft 7w @A w@Rg #y
Ffear§ @ & fr g #rem o
Fog g AOF T FoAwEl an
gg@ T @ | ag wfear
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Ty HE wERA Y@ g §
ZEFT  TEAT ¥R @ .
zdr §99 # wew fF wiEa |
e gAYy & ariaa g Fu fas § 7
A (AT uF gay ¥ AT § AT
71 wag g fwa fga@g /=W
Flza TAT § FEA wq & w7 fae
feqid & S=FT F9I AT HTF W
g zaq Fa UGT U I W
F

g8 Tg ug § fF @ea a
FHS o4 F4 & fqg F4 T« IO9-
07 qg T W g fFoImA AT
Frez WY (AFET §, saw Hav,
TAgES &1 FAd S Fgr g AT
frexs St Fac FE g WvEr
ags Wivlsqa  adtzs W 23
g, 7 w9 fgar £¢F F07 4g | G
g fF wgmw § FEq mwd A
st dwgaad  frat § A FW R
FH 517 & W FFrea @ &)
fw4d wF wage F OAMGEY @
qIY WY AT TF AfgAr AT oqagd
v Ty § 13w T ¥ S gREe
fga @Al § S97 517 w4 wig
frqed FiTaw & FE WF NTIM
mar § 1 afe @ v g @ fw
I AT TH HA4 IAR W T VG
g 38 dgd FA g | F6fF
avar  feew e ¥ 97 Iy
I TE Wrded v WY g g,
3ad sgrd Agt w7 Y § | gareg
%o 517 ufq fFea «r  fgaa
afz gr Wi, a1 = fgqid § wan
o WwrRa F#@1 WA =ifgg
g ¥ ¥ faw wy Jac § fa
LA

qad @ ag & 5 wwr oaw
CEME FToglE@ g, #Ew F7
AT {  UIAIE FT AT aer
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[ g<i wazaiwsT)

wEEQW TR § 1 WY w§ O
TFINIE F qTT § WOEF eq wd
N, wgt F Few A@E F owluw
gat gy fadner oY 9HE GuA
AT geir 1 afer Lwear @1 ag
g f& mv wqd 77 § e
Y T FT O E 1 997 Wiy A
fagry F=ifafe aqow f5 wqw #afdy
agi v A3 & #r~ safaw g
T W® g

T oRT ¥ W® WY FT SATH
I 103 FGEITey fush #1 avw
BT g ST % miw o=wAT T B
AT faegeTs € mag &T { Fg S
faar w7 €, 9g wadAe WF FfoeuT
g =ty gyl mo dms & faar
qT Fe 9=y § FF wd TF
oI AT o 2fe4a 8 faEix
F@ & |

s o wifew & gfgua 3 faae
FA@ &, T HYAT AW THEEIA AT
g AW #rEm WA F OAR-AFAHA
FEL KT A famivd §

oft wefa T e gAF ¢ TE
F5 g1 T AE 1 WG "AT Ad)

st g3 WHT WS : HE, AT
wr & & go g g qen-
R g Ay TF. &MAT MEN 9,
ye qETd BTV ded WU |

st mefer wotw Fewelt o A
wfeearq & @ar &

ot gt wiwT wiRer : ar g4
Fed wws & wfa S @ &0
w1 faraT sttt g Tar
9T Fd AT Fiew T F
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ST A oAzng 99 ge g

§F AT &I, IFHF 6477 7 g

WK IR &Fa 4V
wifgq #v fussr wiw 8 g4 g
FT FHA, FiEH AT FT Fe FY
aft =fgw

SHRI PRANAB KUMAR MUKHER.
JEE: Sir. I do agree with the hon.
Member in one respect that yes, I am
to look at it from owner’s point of
view, But this ownership has ccme
on me not because of my own Wwish;
I do not want to pe a textile magnate;
this is the wish of the Members of
Parliament which compelled me to
take al} these hundred odd sick
textile units and to be gne of the big
textile magnates in the country. And
if Mr. Dhabe wants, I gm prepared
just tg close these mills; but the hon.
Members do not want it.

off s ar:  gubar &
gz faod wfegry @9 & wd. .7
(E=etrer)

ot guEwwly: gz fwq & w4
wEr ... (owgaiw) =g T
faq & ¥30 gur oM@ |

SHRI PRANAB KUMAR MUKHEK.
JEE: The point is that it is not true
that we look at it only from the
textile mill owner’s point of view.
We are looking at it from the overall
economic point of view. It is not
merely that textile million owners are
suffering. These co-operative units
are suffering and Mr. Kulkarni will
bear with me, and the worst victims
would be the handloom weavers. If
there is no proportion between the
cotton and the yarn price they will
be harg hit. In regard to exports, I
have alread, mentioned that last year
I took the decision of exporting about
7.86 lakh bales. I did not agree with
the textile federations’ suggestion
that they wanted to keep a stock of
3 months consumption. Now, the
total gverage consumption is 78 lakh
bales 5 year, that is, 6.5 lakh bales
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per month. They wanted to have a
buffer stock of 1oughly 20 to 22 lakh
bales. I did not agree. I told them
that I will deter mine exportable sur-
plus keeping 2 ncnthg buffer stocks,
because that is necessary when the
new crop comes and when it gets
ginneg for consumption in the mills,
there is a time lag of 2 months.
Therefore, 2 menths stocks have to
be mawntained otirerwise there will
be a problem.

So far as iniport js concerned, a
very small quantity of 50,000 bales
was importeq fiom Pakistan and that
too when ther. was acute crisis of
yarn for handlony, weavers. We gave
30,000 bales t¢ NTC and perhaps
20,000 baleg woere taken by private
sector. Sp thi: limiteg quantity was
imported. An| if you compare it
with total pro luction and consump-
tion which is in the neighbourhood
of 78-80 lakl bales, we find that
50,000 bales ai1: nothing. In regard
to price they hive calculated, statisti-
cians always liffer. But what I
found wag tha the way it increased
from year hefcre last to last year, I
do feel that even if we can maintain
it at the last y :ar’s level, the growers
will get j rea.onable price.

SV AT T AR WG
(werrz) . mramfa wEEm, wgl
9T FlE« F AL F AL qT FIfAT
Ao F, 3T 9T mF W I
FIq FgAr F1 F o7 AR @ Ay
g FT wEE F, AR faed wr @y
g faev T owad sarer ofgzea
FISK FT AL 7 AL H T @ L
ga ag g £ =M2a & A1 0 9
FN AT § 7 4 Sarr wizg fwarw
[T W & FT WGNLT Al
JqTEn F5 ¢ T T 966 O TITT
wiAY &1 AGLOUT W A IF A
A WA EW I Wl g IAF
I I fpara w1 #1E wadT Wi g,
AT q1 ATIwE HT g A FA
@ g a3 s w vgEr gy, afe
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oofy gTeg % X ¥ fEgral & &
ag & fr weaw sgar Wfge | AR
Y ITFT FEAT @Er AT BT
Foife wizarzod F wig A1 ¢ |
¥ qFTAT TR A FZQ A &1 HAT
@ HEW H AR 17 THT Sledraw
% wia ag fgo wq & wfxfva
F &M 9% § q@T F & AR L,
JuF G BT HEH A SRE F3T
g A vEF U9 F I SGRE aaq
§ A% v ot gz @ &1 AWK
zafearsse & W@ 25 TIEHT 33
Tq &1 3@ fqq fearar & F@ar &
ff In W9 TS FT w9 H 25
TF agT gEE qr sE FAaraw
TARFE FT FEq $T K ITZE agial
arfet | a1 sa¥ fgmra & 92F 7§
Tl FHIT

|y g 3 2 fF st 7
od & fga fraw az3-fq@ @ aq
g1 g v § % w0 F oAl
FIS F Wid § Wt dgera g0 arfza
fras 18 & fegar ©f fAeadr 2,
w5 @l w3 v fear #ar 2, oF
fet &2 @ faaar sam gar § A
38 95 #F fwam ww gy £ 7
= &1 aT fRasr @ M aq Ry
g, A0 AT 3 fgara w9 £ AR 24
feara % =gR R 77 Fow § fa
FANT T 91T 966 €TT T ITfET |
39 SHFR F FIET 7012 | wade
WY X [N TEIT TUERC 4 AL
v @ g f® Far s froR
¥ IFT FT GHIT 3] Gfewe FEAT
TMfEE 1 A aferm w2 awE ay
IAET FT FIW 7 AT T R
¥ Fifee RO gvgre afemm w3407 ?

U AW g § fF ogwrR fas
F AET ¥ Wy F3w 2, qeq gior
& @& dio do wrfe F @R T
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&1 o Fo 7o F TgHH F
5518 575 % &% & T 99 Q@
& AR mErsy F ot wra § wg g
HE A Q% | @'Olﬂ'oiﬂ’fo TAT
TR FA0 & qg Tadde A
oHd @ A wEwr F fwaral a6y
q @ & ara faear wifen
7z oF Qut watw § fagd am ¥
HA S emmA F4 0

LA GRS (A T 1 £
LT A A AT F o3 A @
We e #F gOEl A1 § wuF
Terge e fagd # @ wfed
T oA ;e fr wloomwd ¥

W e g W E @19 %7 A
¥ A A A1 W3 5% § I9F qorfEs
FOF F' T FgUr AEY, ¢ A
FNET F qFET T @ Frie
feate & s § § 78 ag afsww
AT Tfgg ) D AR TR T I
g A& St @ =gat

SHRI PRANAB KXUMAR MUK-
HERJEE:. gir. as I mentioned when
the price js determined, the cost of
inputg is taken intg account, While
explaining about this gcheme, sqg far
as Maharashtra ig concerned, I point-
ed out that taking the various factors
into account including the market
trend the Committee which iy being
appointed would determine the price,
what should be the guaranteed price
which should be announced. There-
fore, there are no two opinions that
if the cost of inputs goes up, natu-
rally, it should get reflected in the
price which is determined. The point
is, whether this has been taken into
account or not.

That is a matter which the Can-
miitee will look into.

SHRY SHRIDHAR  WASUDEO
DHABE: On what date the price
was fixed?
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SHRI PREANAB KUMAR MUK-
HERJEE: I gave you the figure. For
the medium variety, it was about
Rs. 397. Last wyear, it was Rs,
304. (Interruptions) 1 have taken
27 per cent rise of the inputs.
He has mentioned 17 per cent.
I have taken 27 per cent. That
i3 why I say let us not go into figures.
Unfortunately, this jg the position.
Nobody accepts the experts’ view.
Everybody is an expert here, What
I say is if I take into account the
last year’s price as the basis. and if
I add 27 per cent. which you can take
as the increase in the cost of the
inputs, then also it will come no-
where nearer the market price. The
market price jg much higher. Sp letl
us not talk of that.

The hon. Member wanted to know
what ig the lead. As I mentioned,
so far as yearly js concerned, the cost
of cotto,) contributes nearly 70 per
cent of the cost of yarn.

There are other chargeg also. I am
not going into that aspect. 1ln regard
tg CCI's purchase, I checked up this
particular point and if the hon. Mem-
ber tells me go I will check up ‘again.
The CCI should not necessarily pur—
chase at a higher price; they should
also purchase at a comparable price.
But the information that I got from
officers is that the purchase that the
CCI made wag not of comparable
variety, it is of a higher grade. Na-
turally the price of the higher grade
will be more. Still, if the hon. Mem-
ber wants, I can ascerfain and ins-
truct the CCT that they should not
also create p distortion in which the
Market Federation cannot purchase
it and the cotton ig smuggled cui of
the State. That point we can take
CAre of.

SHRI HARKISHAN SINGH SUR-
JEET (Punjab): Sir, unfortupately
the Minister has not done jusfice to
the Calling Attention Motion in his
renly. Tt is mentioned in the Calling
Attention “remunerative price for
cotton in different parts of the coun-
try  particularly Maharashtra”. But,

.- - B



229 Calling Ait'ention to a [ 4 DEC. 1981 ] matter of Urgent Public

I am sorry to ¢ay, he has dealt only
with Maharash ra.

SHRI PRANAB KUMAR MUKHER.
JEE: Now I will deal with other
parts.

SERI HARK SHAN SINGH SUR-
JEET: There is not g single word
where he has t tk:n note of the posi-
tion of cotton : ng its price in various
parts of the cvuntry. That is my
first submissior

My second p-.int is, while mention-
ing about production, the Minister
proudly says that it is 80 lakh bales.
Iy it only in Maharashtra? I know
it. That is what I am asking. While
giving his ver-io1, he ggys the pro-
duction is goiig up very much. It
is very good aid we are very happy
over it. But a2 the same time while
dealing with he subject. he refers
only to Mahar sktra. I know Maha-
rashtra cotton a3 got its own impor-
tance. But it is also a fact that the
cost of produc'ion in Maharashira is
much more b.cauge small producers
are producing there and the yield is
also less. The total cost of production
is mu2i wigher than in other places.
If the grower’ interests and the
econcmy of t.e peasants are to be
taken into cor sic eration, then special
consideration ‘o Maharashtra’s pea-
sants ig requir=d.

But here, i+ i; strange—in fact it
always happe’ s—-that when you dis-
cuss a proble n concerning a section
of the people, it is counterposeg with
other sections ,f the people. What the
Ministep hag iried to say is that if
the vprice is i .creased, our handloom
workerg will uffer the weavers will
suffer and th: consumer will suffer.
T want to k ow from the Minister
as compared 5 last year, how much
increase in tt» price of textiles and
cloth has beer there, gnd. accordingly
what increas.. has been given as
compared fo 'ast year, tg the cotlon
growers? Sir vesterday I was in
Rajasthan an' T saw in what plight
the growers a‘e there. Rajasthan,
Punjab, Gar ranagar and those areas
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produce the same type of cotton. CCI
hag issued instructions. Cotton was
being sold at Rs. 550 or Ks. 560. After
the CCI's instructions that you snould
not purchase at more than Rs. 500,
the price has come down. Nobody
is com.ng ty nac hase it. Birlas and
cther textile magnates have their
own mechanism. They have purchas-
ed a lot, they have done their own
things. Now the growers are suffer-
ing a Jot. That is why I want this
consideration as tg what is to be done
in relation to them when fixing the
price also, Then there is no connec-
tion between the price fixed by the
Government ang the market price—
whether jt is sugarcane, coiton or
anything else. Always it so happens
that the price fixed by the Govern-
ment is much less than the price in
the market. You should be proud
that your people started producing
So much so that you do not have to
import. The import price is always
higher. That is our experience. May
be gne year it wag not so in case of
import from Pakistan, but -enerally
it is so in the international market.
Compared to last year, the price of
cloth has increaseq and_ coranarative-
ly, what ig the increase given to the
cotton growers? He said that 70 per
cent cost of the production of cloth
is the cost of the raw material. But
that i only sometimes, depending on
the price in the market, Generally
raw meterial component is 50 per
cent. It has been happening. That
is why he hag not answered the ques-
tion asked by m, friend there. Why
is the costing report not being pub-
lished? It ig not placed. Why? Be-
cause the report exposes that neither
the grower is getting reasonable price
non the consumer is getting cheap
cloth. It is the mill-owners, the pri-
vate traders and the monopolists who
are gmassing profits. That ‘s why
the costing report is not being pub-
lisheq otherwise the truth will come
out.

I would like to know from  the
Minister, what is the comparative in-
crease In the nrice of cloth and yarn
anq what {5 the comparative increase
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in the price of cotton. Secondly, why
is the costing report not being pub-
lisheg when people could know what
ig the cost of various components?
My third question is how much has
the cost of production gone up? They
say 27 per cent, but then how they
come to the conclusion that last year’s
price will be kept. On what basis?
It means, the cost of production as
compared 1o last year, although it
looks the same, is really reduced be-
cause the cost of production has gone
up. Then, how much of purchases
have been made b, the Cotton Cor-
poration of Indiy and at what price?
What the Cotton Corporation of India
do is_ they do not enter the market
when the price come down when
they allow Birlas, DCM and others
to make their own purchases. So, :t
does not serve the purpose. I would
like to know in which month how
much cotton was purchaseg and in
what way the Cotton Corporation of
India has helped these people to pur-
chase eotton at low prices. Finally,
Maharashtra with its monopoly pro-
curement has helped the Maharashtra
coftan growers tq an extent. We have
seen the earlier reports. Now the
Central Government say that they
do not like the scheme to conlinue
because they have to advance money.
But what monopoly procurement can
be undertaken without wmoney?
Therefore, finally I would ltke to
know whether the Government will
consider saving the peasants and
helping the consumers of cloth by
introducing a scheme of monopoly
procurement so that the guaranteed
price is given to the grower and cheap
cloth is supplied to the consumer
These are mv questions gn which I
want the Minister to throw light.

SHRT PRANAB KUMAR MUKHER-
JEE: Sir, first of all the hon. Member
talkeg about sectoral approach. Fivstly
T would like to point out that I am
not taking a sectoral approach. Un-
fortunately some Members are taking
a sectoral approach. It is easy for him
to say thtit the mill-owners gre making
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huge profits. What I saiq in the Lok
Sabhg is, I am running 103 textiie

mills; your West Bengal Government
is running five to six textile mills;
please as certain from them how much
profi{ they are minting.

SHRI HARKISHAN SINGH SUR-
JEET: When you are there why
should I ascertain from them?

SHRI PRANAB KUMAR MUKHER.-
JEE: And you know, when I come
forward with budgetary  subsidies,
how much money we are making in
the 103 sick textile mills, I{ js true that
there was no parity between the
increase in the cotton price and the
increase in the price of the finished
product. But what has happened since
last year? As I said, 1979-80 is rele-
vant because in 1979-80 if you look
at the price increase go far as cotton
is concerned, in most of the commodi-
tieg it has bheen from Rs. 90 to 100
and more per quintal.

Therefore what happened before
1979-80 is not 7relevant, what 1is
happening today is relevant because
the main question is why we are
fixing it at the price level of last
year. That was the main thrust of
the question. Sir, in regard to the
particular linkage that the hon.
Member wanted to know, I can give
him information for two years—I
have got information for 1980-81 and
1981-82. Sp far as the hank yarn
prices are concerned. they have
stabilized, they have not gone up. Tt
ig one of the reasons why we have
imported some cheap varietiey from
Pakistan So far yg the cloth price is
concerned the increase has been 9 ver
cent. In regard to the procurement of
cotton the hon. Member would
appreciate that to a considerable
extent we have been able to eliminate
the role of the middle men because of
the effective intervention of CCI and
E and other cooperative grganisations
in Punjab, Haryana and certain other
cotton mroducing States and by the
monopoly prociirement scheme
in Maharashtra, were nearly 50 per
cent of the total production—it may
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be a little mc e or g little less, but
almost 50 per cent—is controlled by
the public sector grganisations or
co-operative «rganisations. So far as
the CCI and E purchases during 1st
September to nd December are
concerned, the- total would Dbe
6,61,288 bales I did not mention
Punjab earlie-. It is an important
cotton growing area. For your in-
formation, I can tell you that it 1s
2,98,450 bales. In regard to the {otal
production, tt . hon. Member wanted
to know whe her these 80 bales are
produced in I '"aharashtra. The Maha-
rashtra prodiction would he 17-18
lakh bales. Eighty lakh bales is the
production gf the whole country in-
cluding that of Punjab. In regard to
the costing renart, that is not, strict-
ly speaking, within the purview of
my Ministry. It ig with the Ministry
of Company Affairs and they have
to laok into vhat arrangements they
have tp have

SHRT HAT KISHAN SINGH SUR-
JEET: Will - o, amend it?

SHRI PRAI'AB KUMAR MUKHER.-
JEE: He has noted. He is there. He
has noted.

SHRI M. JALYANASUNDARAM:
Sir, I share he concern of the hon.
Minister for the poor handloom
weavers. Let we proceed from the
same concer . | may alsg refuest
him to exterd his concern to the
producers. Je¢ was telling us that
from 1979-80 the price has been fixed
taking intg iwcrount the rise in the
cost of inpu s at 27 per cent. What
is the ratiorale? Can you give us
figures for the rise in the wholesale
price index during this period and
show how - compares with that,
because the total input alone at 27
per cent wil not be adequate for
fixing the price of cotton.

Now, com ng to the other parts
of the coun'ry, Tamil Nadu is also
one of the cctton-growing  States:
and perhaps nearly half of the textile
mills, spinn ng' mills are located in
Tamil Nadi The problem there is
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with regarq to the procurement of
cotton, the cotton of the required
quality, especially long staple cotton
fibre is not easily available in Tamil
Nadu. The textile millg also suffer.
My understanding of the situation is
that neither the farmers who produce
cotton are benefited_ nor is the Wand-
loom industry benefited, nor the peo-
ple who have some skill. Then which
ig the section which is benefited?
The textile mil] owners or the mono-~
polists. Of course, when I say textile
mill owners, I do not include Mr,
Mukherjee because he is....

MR. DEPUTY CHAIRMAN: But
he is the biggest.

SHRI M. KALYANASUNDARAM:
True, but he does not have the
machinery, he cannot maintain two
accounts he can only maintain one
account because it is Government
machinery. But that is not the case
with regard to private sector textile
mill gwners. Most of the traders are
in their pockets or they are their
own “benamis’. So they press the
prices down at the time of harvest
of cotton. Then the prices rise. So,
if he really wants to protect the
handloom weavers, if he really wants
to satisfy the farmers also, T 4o not
say that all the demands of the far-
mers can be met, but he must make
efforts to meet them as far as possible
Don't make them further indebted
because they have produced more,
Out of the total quantity of 80 lakh
bales, how much was procured by the
mill owner themselves ang their
trading agenty and how much was
procured by the Cotton Corporatior
of India?

MR. DEPUTY CHAIRMAN:
hag replied to that. About 59 pe
cent, Hea has already replied.

SHRT PRANAB KUMAR MUK
HERJEE: About 50 per cent.

SHRT HARKISHAN QINGH SUR
JEET. Not by CCT.

MR. DEPUTY CHATRMAN: Tota'
e has saig it
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SHRI M. KALYANASUNDARAM:
How much was procured by the CCI
and how much by the private traders?
Even if it is 50 per cent, it means
that a major portion is procurcd by
the private traders whgo depress the
price of cotton angd increase the price
of yarn. So, the increase in the price
of yarn is not due to higher payment
to the farmers. The increase in the
price of yarn is because of the trans-
actiong of the mill ownerg in pro-
curement and their manipulation of
the price of yarn. Can the Minister
tell us at what price yarn is sold?
Does it compare with the price of
procurement of cotton? The cotton
price is going down and the yarn price
is increasing because np mil] owner
sells yarn at the price fixed. The
handloom weavers have to purchase
varn hy paying Rs. 40 to Rs. 50 more
than the price fixed sometimes even
double the price. What action does
the Government propose to take to
check thig anarchy in the textile
field? As in the case of sugarcane,
in textiles also there is anarchy crea-
te@ by the textile mill owners and
their trading agents. That is why
comrade Surjeet asked whether the
‘Government would make monopoly
procurement.

SHRI PRANAB KUMAR MUK-
HERJEE: Sir so far ag the share
of the private sector is concerned, as
I mentioned, the co-operatives, the
Maharashtrg federation and the CCI
taken together, it is roughly about 50
per cent. So far as the CCI ig con-
cerned, last year they procured I
think, 12 tp 13 lakh bales. The Maha-
rashtra Marketing normally procures
16 to 17 lakh bales because monogpoly
procurement is there and no private
trader can enter intp Maharashtra.
Co-operatives also intervene in an
effective manner in varioug cotton
producing areas, So the co-operative
and public sector grganisations rough-
ly have 5 total share of 50 per cent
of the total production.

8ir, in regard tg the monopoly pro-
rurement scheme ang itg extension.
as I mentioned, certain other State
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Governments have also come forward.
But I cannot make any commitment.
It has very wide repercussions and
we have to consider whether we are
capable of dOing 50.

Sir, in regard to the price of yarn
and other things, I have already
answered. The only point that I
wanted to impress upon Members is
that it is nobody’s case that the gro-
wers shoulq not get it. It ig every-
body’s case that the farmers should
get it. T am not talking of a
“remunerative price,” 1 am not
talking about taking into account
the entire cost of production,
etc. The farmer will  have ta
assess  himself, and he will be
guided by his own assessment as 1o

at what particular level of price
1 p.m_ he can sell. If he finds that he is

getting less, next year he is not
going to produce cotton. What has
happened in sugar will be repeated in
any agricultural commodity. He is
not going to do anything which will
ultimately ruin hig economy comple-
tely. It ig nobody’s case that he should
not get. That is why this institutional
arrangement has been made and
they look into it. If you creat some
distortion and if we do not rectify
it, it will have ity repercussions in
other greas.

* So far as ggitation is
there s np much validity for it
because nobody agrees with the
demand they have made. Not a single
Member of Parliament has said that
the cultivator should be given
Rs. 966 per quintal...

concerned,

SHRI M. KALYANASUNDARAM:

Are yoy satisfied with the price
fixed?

SHRI PRANAB KUMAR MUKHER-
JEE: We decided that the price this
year should be at the last year’s
level. Why did we decide so? You
may say that the cost of fertilizer
has increased, the cost of other inputs
has increased. ..

SHRI M. KALYANASUNDARAM:
You neeg not say that. What is the
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rate of increase in the wholesale
price index? Kindly compare that.

SHRI PRANAI3 {UMAK MUKHER-
JEE: The whol.sale price index is
228. .. (Interrup:ions). Mr. Kalyana-
sundaram, plea e do not. enter into
a running comnientary. You have not
understood wha. | said. The APC
fixed the price n 1980-81. They have
done it after taking into account the
cost of inputs. Yoy may agree with
it or you may ot agree with it. You
may 8o on the¢ tasis of your own
statistics. But vlen they determine
the price, they take into account the
cost of each arg every input. I add
27 per cent to tiat. This year we have
not fixeq any minimum price.
Minimum price iy irrelevant because
the market pi'ce is higher. That
being So nobocy is going to sell at
the minimum yrice. Thig is the point
I wanted to sa’. I do not say that
the farmer ha 0 case. He has a
case, If you do nct give him, he will
not produce an [ we cannot get raw-
materials, The guestion is at what
level it should be fixed. We have

left it to the Committee to determine. .

SHRI ARVIMND GANESH KUL-
KARNI: Thank you for calling me.
I dg not want to be misunderstood.
I have got, farmer’s interest at heart.
At the same time J am concerned
with the handl om interests. Sir, the
handloom indu tr, sustains a popula-
tion of one crc "e people and 50 lakh
families.

At present world production of cot-
ton is at the hignest level. Any in-
crease at this '2v2l or the cloth level
will depress ex jorts. This is one real
danger to the c untry.

The index 1gire for raw cotton
rose by 40 per ceat in 1980 over 1979,
while the ind x for yarn rose by
66.88 per cent (loth index rose by
13890 per cent The Commerce
Minister owns th2 largest number of
textile mills wul of 103 cooperative
spinning mille —unother 100 will be
comine " di g the Sixth Plan—
70 per c~nt ot tlem  have gone into
red.
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SHR] HARKISHAN SINGH SUR-
JEET: Please say something about
sugarcane also.

SHRI ARVIND GANESH KULKAR-
NI: Yes, I am coming t{o that also.
Don't be sectarian.

MR. DEPUTY CHAIRMAN: That is
all right, Please put the question.

SHRI ARVIND GANESH KULKAR-
NI: Yes, Sir, I am putting the question.

Now, Sir, I want to know something
about the Maharashtra Government’s
cotton procurement scheme from the
honourable Commerce Minister, Ac-
tually, the Central Government has
made g review of this scheme. I was
also pleading with the Maharashtra
Government that the scheme ghouldg be
reviewed because the price-fixing ma-
chinery anq the selling techniques
have to be commercialised. What is
happening  is that the Maharashtra
Marketing Federation, which ig acting
on behalf of the Maharashtra Govern-
ment  is not concerneg with the losses.
The losses are there in the Budget of
the Maharashtra Government. They are
only showing the middlemen’s commis-
sion ‘which comes to Rs. 27 crores while
the total loss is Rs. 27 crores. This is
the position of the Maharashtra Mar-
keting Federation, Thig is the malady
and my friends like Mr. Deshmukh
and others must know this. Now Sir,
the frequency of sales has to be in-
creaseq ang the price fixation policy
hag to be reviewed, : : '

Lastly, Sir, I would like to make a re.
quest {o the Government. The Govern-
ment shouly now come out with a ca-
tegorical statement that soft options
won't work in this country. If you
want to run the textile industry ‘well,
you have to do this. I am not concern-
ed with the textile mill magnates and
other people foy whom I have no sym-
pathy at all. You hang them wherever
you find them. But I am .oncerned
with the handloom sector and also
the powerloom sector. In ihe
handloom sector one ciure fa-
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families are engaged and, therefore, I
am concerned about it. There are also
the colton growers, Thousands of
people, thousands of families, are en-
gaged in the production of cotton and
they are producing cotton. What is
now needeg is a massive research and
development programme in respect of
cotton which will ultimately help in
ensuring a remunerative price to the
cotton grower. This 960/- ig a fantas-
tic and a foolish thing. This is no price
at all. I would only like to know from
the honourable Ministey whether, in-
steag of going in for soft options, he
will take some hard decisions. Will he
assure this House ang the  cotton
growers and also the consumers that
there woulq be a rational policy and
that the Government will not go in for
soft options? Will he give such an as-
surance so that the cotton yarn will be
made available to the handloom weav-
ers at a suitable price?

MR. DEPUTY CHAIRMAN: Yes, Mr.
Yadav.

ot gemay emw aww (fEew) -
Trawefe ARy, A gga vt faa
T OAHT GIFTT FT THT AT AAT
¥ oTa meme & o) of St
¥ oTEI F7 eats £8 WX T QAT
qigar fF S FOE FoGAEE T
arq fram & o feard 1 o
Fa 1 ST g, 9% 9¢ g
3 afF |1 draer § @) fam
gl % wfa, fva oot & sfd
fe 3g F SrEr § agl  maw
% fest & @@ sl 33 F1 awEE
STAT F1E g WG | THiwA ST QHEY
FETX F Fe aF FL I7 TATGA
% aa sfafafe sarer & sarer & o
feardl & T #1 a9 §F A
frgral &1 s # T BT &€ VW
GEAI R C N G T o
g & g T afawry, 4
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S AT E Tew TER AE Ao

A | gawr gfts sqrare FwrA qvel
F WT TR & & aNFI i Iq
e qT o ety e wfgo | #®
geHt wTget § f5 #an qeae Taw
FRY At w4 gy ?

FUELE B B e Gl (3
¥ oowm § o gfaw o & ™
IR F TFIAC A AT FAE FT FrHA
FH A W &) wT zfogre faan
FT 2@ a0 9T war fE sat eny
Fag gEr w7 am fagn
AT o o fggmm ® oFarg
F FQIFA °T TR FEAT AT
¥ wgF wraw F1$ 4RI 58 Alwq
OF B2 3 HTHTr AT § @y
feg 3 &1 wrgm, wwEw gy
foxter ¥T 3G 5 Fwg I ar, sigr
1964-65 ¥ wf! eafF 15 Hiz Io=T
Jeqled AT a1 Fg 1979-80 ¥
sfa =afm 10 flzx g@r Fwd av
FqEn FHT HIT SF 1964-65 ¥
Ffaw Fagy 1. 6w af =afm 3
feeta & SaFr svured €kT 91 FE
1979-80 ¥ 4, 67T IaFT TUGR
g5 48 gART # A § fr woy
aw & fFaral 1 w=r F120) ore |
F faaet ¥ zfaw gal = sww
zafeg faar st g 5 sa¥ arsdw
qr wifre st 5 sy § Ak
AFTardl, aEAfamardl, sarareatgy
A% fwew #T o@a gor @ Ak
59F AT A {HFTAY e gier
Sl g1 fergm ¥ omav framay
%0, FAE FAEET F( Ihaa 981 WY
TEA & AT AT & wqfere @At
gy § o1 5O wiv g g
gam ol %1 wEw Tw W o¥
Fewter 4% T fRar sr@ wgiew
FATE IR FW T g+t av
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F feafa wroAsy 2, F oWeT B
frdae mvsT I § 5 #ar gug
ara ¥ ¥ 97 @ ¥ S 5o Ay
gl & 7w g wa fram £ @ar
qir F QI AT SR F, FE F
AL I PR IR G - W1 T
SAT FAET AT W )OS
for waai on 7 g ol ¥ I
S F#A qg g A o q A
wiws fuge @7 fega-fraa @
3q, AT g0 o3 & f& @@ 4R
qeY T A5 41 zafag § wiv a@g
Feat 5 afg ool & fgn &0 o
T FT AEY A wWm ogg
g FT & 7 {wfer wulg )
F & Fq g0 SON WY @ fom
qgT AT s F T Al &0 gav o
a gmg o ffwm gd av faee
FTAT ET1 38 ¥ & w9 fErgmra
¥ FT wnd R wd @F T QT
% oF a7 fo nEd iaggw wEA
fr w0 gfam g 7 153w @ Farar
g7 F¢ AT fergmrm & fearal i
sargr g§r 2 f @4 & FqUg FT QA
qET FT §F |

SHRI PRANA 3 KUMAR MUKHER-
JEE: I do agre with Mr. Kulkarni
that we must 'ave a balanceg policy
in which the i teresty of various sec-
tors are protect- g and serious distor-
tions in the ecor omy do not take place.
And, in fact, thi; is our effort, and we
try to do so. Twat is why I mentioned
that the scheme was extended ang the
performance of he scheme will be re-
viewed and ove - the periog of years
distortions whici: have taken place will
have to be rec'ifizdd. The job of the
public sector .gencies or cooperative
agencies is not  us. to earn commission
but to ensure tb at growers qo not have
to sell their products at throw-away
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prices ang at the same time the con--
suming unitg get raw materials supply
steadily, At the proper time we will
review ang take stock of the situation.

In regard to the other points which
he has mentioned, they only sirengtihen
my argument and I am not going to.
make any comment on it.

Sir, in regard to the points which
Mr. Yadav has .mentioned, there is a
consumer preference for the man-made
fibres. But still in our textile policy
we want to see that cotton playg a
most dominant rele, That is why you
are finding that we are, by ang large,
consuming about 76 to 78 lakh bales of
cotton every year in that sector and
we are restricting the import of man-
made fibre, But the point made by
him about the man-made fibre in this
country will also be taken care of. But,
at the same time, we shall have to
keep in mind that if a consumer finds
that man-made fabric becomeg cheaper
and durable, naturally he will have an
option for it. So we have to keep the
argument on this side also in mind.

In regarg fo the representations of
growers in the Agricultural Prices
Commission, this subject has been dis-
cussed a number of times, and if the
hon. Member wants, he can give his
suggestion to the Agricultural Minis-
try.

STATEMENT BY MINISTER

Recognition of Law Commission

MR. DEPUTY CHAIRMAN: Special
Mentions will be taken up after lunch.
Now therc are two statements State-
ment by Minister.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): Sir, honourable
Members have from: time to time made
enquiries about the working of the

*+



